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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 60 OF 2026

IN THE MATTER OF:

Ashwani Kumar ...Applicant
Versus

State of Uttar Pradesh & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 4, M/S KESRI BRICK,
FIELD THROUGH ITS PROPRIETOR, MR. BACHAN SINGH
CHAUHAN

MOST RESPECTFULLY SHOWETH:

l.

That the present Reply is being filed on behalf of Respondent No. 4,
namely M/s Kesri Brick Field, through its Proprietor Mr. Bachan Singh
Chauhan, S/o Late Shri Raghuraj Singh Chauhan, R/o Village Mampur
Bana, Nagar Panchayat and Tehsil Bakshi Ka Talab, District Lucknow,
Uttar Pradesh, in response to the allegations raised in the present Original
Application.

That Respondent No. 4 denies each and every allegation, averment and
contention made in the Original Application which is contrary to or
inconsistent with the present Reply. Nothing contained in the Original
Application may be deemed to have been admitted unless specifically
admitted herein.

That Respondent No. 4 is not an illegal or clandestine operator. The
answering Respondent is operating an old brick kiln which has been in
existence for a long period and which has been functioning under the
regulatory oversight of the competent authorities. The kiln is a consented
unit and has been complying with the directions issued by the Uttar
Pradesh Pollution Control Board and other competent authorities.
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That the present Original Application proceeds on an exaggerated and
selective presentation of facts. The official inspection record, the report
submitted by the District Administration and the material filed by the Uttar
Pradesh Pollution Control Board itself show that Respondent No. 4 has
substantially complied with the core environmental requirements. The
alleged deficiencies, if any, are curable, procedural or documentary in
nature, and the same cannot justify closure or revocation of consent in a
mechanical manner.

PRELIMINARY SUBMISSIONS

A. RESPONDENT NO. 41S A CONSENTED UNIT

5.

B.

That Respondent No. 4 has a valid consent/common consent issued by the
competent authority. The inspection records record that common consent
was issued on 11.10.2023 and is valid up to 31.07.2028. Therefore, the
Applicant’s attempt to portray Respondent No. 4 as an illegal brick kiln is
wholly misconceived.

The Respondent No. 4 is fortified by the decision of Hon’ble Allahabad
High Court in M/s Shri Ganesh Brick Field v. State of U.P., wherein it
was observed that where a brick kiln has consent/NOC/permission, closure
cannot be directed merely on the basis of general allegations. Similar
observations were made by Punjab & Haryana High Court in Ram Ji Lal
v. State of Haryana.

JOINT COMMITTEE REPORT dt. 24.03.2026: CORE

ENVIRONMENTAL PARAMETERS ARE WITHIN PRESCRIBED

LIMITS

7.

That the emissions from the chimney/stack of Respondent No. 4’s brick
kiln were monitored by the competent laboratory of the Uttar Pradesh
Pollution Control Board. The monitoring report records that the particulate

matter was found to be 164.5 mg/Nm3, which is well within the prescribed
standard of 250 mg/Nm3.

That the central allegation that the brick kiln is causing impermissible air
pollution is not borne out by scientific monitoring. On the contrary, the
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competent authority’s own monitoring report establishes that the unit is
operating within the applicable emission standard.

That the brick kiln has been converted to zig-zag technology and the
inspection record also records such conversion. Therefore, Respondent No.
4 has adopted the cleaner technology required for reducing emissions from
brick kiln operations.

That where the core pollution-control parameter is compliant, and where
the unit has adopted zig-zag technology, closure would be wholly
disproportionate, particularly when the remaining alleged deficiencies are
either already cured or are capable of being cured within a time-bound
period.

THE 2012 SITING CRITERIA CANNOT BE MECHANICALLY

APPLIED RETROSPECTIVELY

11.

12.

13.

14.

15.

That the brick kiln of Respondent No. 4 is an old and pre-existing unit. The
record available with the authorities indicates that the kiln has been in
existence since around 1998.

It is further recorded in the official material that as per available satellite
imagery of the year 2010, no residential area, school or public institution
was situated within a radius of 200 metres from the brick kiln site.

That the surrounding habitation/institutions appear to have developed over
a period of time after the establishment of the kiln. The Applicant cannot
seek closure of an old/pre-existing unit merely on the basis of subsequent
development around the kiln.

That the Uttar Pradesh Brick Kilns (Siting Criteria for Establishment)
Rules, 2012 are siting criteria for establishment of brick kilns. The said
criteria cannot be applied retrospectively in a mechanical manner so as to
declare an old and pre-existing consented brick kiln illegal merely because
certain habitation or institutions may have developed later in the
surrounding area.

That in M/s Jai Hanuman Ent. Udyog v. U.P. Pollution Control Board
& Anr. the Hon’ble Tribunal considered the issue of applicability of the
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U.P. Brick Kilns (Siting Criteria for Establishment) Rules, 2012. The
correct legal position is that an old brick kiln cannot be closed only on the
ground of subsequent application of 2012 siting norms.

16. The said judgment has attained finality and also has been followed by the

17.

Tribunal in other decisions like Ram Rang Shukla v. State of U.P. &
Ors.

That Respondent No. 4 is complying and is willing to comply with all such
operational safeguards. Therefore, no case for closure or revocation is
made out.

D. FINDINGS OF THE DISTRICT ADMINISTRATION SUPPORT

RESPONDENT NO. 4

18.

19.

20.

21.

22.

That the District Magistrate, Lucknow has filed a reply in the connected
matter, wherein the inspection and factual position concerning Respondent
No. 4’s kiln have been placed on record.

That the said reply records that the brick kiln was inspected by the Joint
Committee on 20.03.2026. It further records that the gaseous emissions
from the chimney were tested on 18.03.2026 by the Central Laboratory,
Uttar Pradesh Pollution Control Board, and the particulate matter was
found to be 164.5 mg/Nm3, which is within the standard of 250 mg/Nm3.

That the said reply further records that the location and surrounding
environment of the brick kiln were examined, and as per available satellite
imagery of the year 2010, no residential area, school or public institution
was situated within 200 metres from the brick kiln site.

That the District Administration has further recorded that, based on
available information, the brick kiln has been in existence since the year
1998, whereas the surrounding habitation and institutional establishments
appear to have developed over a period of time thereafter. This factual
position is material and directly rebuts the allegation that Respondent No. 4
established its kiln in violation of surrounding siting conditions.

That it is also recorded that Respondent No. 4 had submitted the mining
permit issued by the Directorate of Geology and Mining, Uttar Pradesh for
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the year 2025-26, valid up to 30.09.2026. This further demonstrates that
Respondent No. 4 is not operating outside the regulatory framework.

That the only substantial site-management issue noted in the said reply was
regarding paving work around the kiln to minimise dust emission.
Respondent No. 4 respectfully submits that the said deficiency has already
been addressed by carrying out necessary kharanja/paving work,
photographs whereof have also been submitted to the authorities.

SUBSEQUENT COMPLIANCE AND BONA FIDE CONDUCT OF

RESPONDENT NO. 4

24.

25.

26.

27.

28.

That pursuant to the observations made by the authorities, Respondent No.
4 has taken immediate and bona fide steps to comply with the requirements
pointed out.

That the allegation that Respondent No. 4 did not submit compliance is
incorrect. Respondent No. 4 had already submitted a reply to the earlier
letter dated 25.03.2026 through Speed Post No. EU687449423IN, and the
said speed post was delivered to the concerned office on 23.04.2026. The
proof of delivery has also been placed on record along with reply to Show
cause Notice (“reply” hereinafter).

That Respondent No. 4 has also submitted a detailed reply to the show-
cause notice dated 29.04.2026 issued by the Uttar Pradesh Pollution
Control Board. In the said reply, Respondent No. 4 has explained the
compliance status and enclosed supporting documents. A copy of the said
reply is annexed herewith as ANNEXURE R-1.

That with respect to the Environment Statement, Respondent No. 4 has
prepared and submitted the Environment Statement and has undertaken that
the same shall be submitted regularly within the prescribed time in future.
A copy of the same has been annexed with the reply to Show Cause Notice,
and liberty is hereby sought to rely upon the same for the sake of brevity.

That with respect to the boundary wall, it is submitted that the deficiency
pointed out during inspection was immediately acted upon, and the
construction/strengthening of the boundary wall around the brick kiln has
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30.

31.

32.

33.
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been almost completed. Photographs were also submitted along with the
reply to the show-cause notice and liberty is hereby sought to rely upon the
same for the sake of brevity.

That with respect to kharanja/paving and dust-control measures,
Respondent No. 4 in in the last stage of finishing the necessary
kharanja/paving work in the premises and has also ensured dust-control
measures. Photographs of such work were also submitted along with the
reply and liberty is hereby sought to rely upon the same for the sake of
brevity.

That with respect to Environmental Clearance, it was explained that for the
current operational season, soil excavation was carried out only up to 2
metres, and in view of the applicable understanding of the U.P. Minor
Minerals (Concession) First Amendment Rules, 2023, such excavation was
not treated as a mining operation requiring Environmental Clearance. It
was further clarified that no fresh excavation is presently being carried out
and that the kiln is operating on previously collected soil. Without
prejudice, Respondent No. 4 has undertaken that if any Environmental
Clearance is required by the competent authority or under the prevailing
rules, the same shall be obtained in accordance with law.

That with respect to Ground Water NOC, Respondent No. 4 has already
applied to the U.P. Ground Water Authority. The application is pending
consideration, and Respondent No. 4 has undertaken to submit the NOC to
the Board immediately upon receipt. A copy of the same has been annexed
with the reply to Show Cause Notice, and liberty is hereby sought to rely
upon the same for the sake of brevity.

That Respondent No. 4 has not acted in defiance of the statutory
authorities. On the contrary, Respondent No. 4 has cured the physical
deficiencies, submitted the required documents, applied for pending
permission/NOC, and undertaken future compliance.

That in such circumstances, revocation of consent or closure of the kiln
would be harsh, disproportionate and contrary to the settled principle that
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curable deficiencies should ordinarily be addressed through compliance
directions and re-inspection, rather than immediate closure.

APPLICANT’S ALLEGATIONS ARE MOTIVATED, SELECTIVE AND

NOT BASED ON SCIENTIFIC FINDINGS

34.

35.

36.

37.

38.

That the allegations raised by the Applicant are selective, motivated and
not based on scientific monitoring. The official reports show that
Respondent No. 4’s kiln has valid consent, has adopted zig-zag technology,
and its stack emission is within prescribed limits.

That Respondent No. 4 further submits that the complaint appears to have
been filed on account of personal, local and political considerations and
ideological differences, rather than any genuine and scientifically
established environmental injury, and therefore the allegations deserve to
be tested on the basis of official records and scientific reports rather than
private assertions.

That without prejudice, even assuming that the Applicant has a right to
approach this Hon’ble Tribunal, the relief of closure cannot be granted on
vague or motivated allegations when the statutory records demonstrate
substantial compliance by Respondent No. 4.

That the brick kiln employs and supports more than 100 labourers and their
families. If the kiln is closed in a mechanical manner, such labourers and
their families will face serious hardship in earning their livelihood.
Respondent No. 4 does not place this fact as a defence to environmental
non-compliance, but as a relevant factor for proportionality. Where the
emissions are within norms and curable deficiencies have been cured or are
under process, closure would be an excessive and disproportionate
measure.

That courts have repeatedly recognised that where a brick kiln has requisite
consent/NOC/permission and is not shown to be causing pollution beyond
permissible limits, a closure order should not be passed merely on general
allegations. In this regard, Respondent No. 4 craves leave to rely upon,
inter alia, the principles referred to
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That the motivated nature of the application is clear from the fact that the
actual con-compliances, curable albeit, were only 5 and that too common
lacunas in the industry, but just to artificially inflate the violations, a
picture was painted that Respondent NO. 4 has been illegally operating,
causing grave and irreversible environmental problems, and must be
instantly closed. The Applicant also filed OA 138/2026 along with TA
119/2016 on the same facts just to pressurize the Hon’ble Tribunal in
closing down the kilns even without hearing the other party, in complete
violation of principles of natural justice.

That the aforesaid principles squarely apply to the present case.
Respondent No. 4 is a consented unit, has adopted cleaner technology, has
emissions within permissible limits, has submitted its compliance
documents, has carried out boundary and paving work, and has applied for
Ground Water NOC. Therefore, no punitive closure is warranted.

REPLY TO MATERIAL ALLEGATIONS

41.

42.

43.

44.

In reply to the allegation that Respondent No. 4 is operating in violation of
environmental norms, it is submitted that the allegation is false and denied.
Respondent No. 4 is operating under valid consent, has adopted zig-zag
technology, and the stack monitoring result is within prescribed limits.

In reply to the allegation relating to siting criteria, it is submitted that
Respondent No. 4’s kiln is an old/pre-existing unit, and the record shows
its existence since around 1998. The 2012 Siting Criteria cannot be applied
retrospectively to declare the old and consented unit illegal merely because
of later development of habitation or institutions around the kiln.

In reply to the allegation regarding proximity of school/residential area, it
is submitted that as per official assessment based on available satellite
imagery of 2010, no residential area, school or public institution was
situated within 200 metres from the kiln site at the relevant time.
Subsequent development around an existing kiln cannot be used as a
ground for mechanical closure.

In reply to the allegation regarding pollution from the chimney, it is
submitted that the stack emission has been scientifically tested, and the
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48.

49.

50.
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particulate matter was found to be 164.5 mg/Nm3 against the permissible
limit of 250 mg/Nm3. Thus, the allegation of excess emission is contrary to
the official monitoring report.

In reply to the allegation regarding non-submission of Environment
Statement, it 1s submitted that the Environment Statement has now been
prepared and submitted, and Respondent No. 4 undertakes to submit the
same regularly in future within the prescribed period.

In reply to the allegation regarding absence of boundary wall, it is
submitted that the said deficiency, if any, has been cured. Boundary wall
work has been completed/strengthened, and photographs have been
submitted to the authorities.

In reply to the allegation regarding absence of paving/kharanja, it is
submitted that required kharanja/paving work has been carried out, and
necessary dust-control arrangements have also been ensured. Photographs
have been submitted along with the reply to the show-cause notice.

In reply to the allegation regarding Environmental Clearance, it is
submitted that the said issue has been explained in the reply to the show-
cause notice. Respondent No. 4 has not undertaken fresh excavation
requiring separate Environmental Clearance. Without prejudice, if any
Environmental Clearance is required by a competent authority under the
applicable rules, Respondent No. 4 shall obtain the same in accordance
with law.

In reply to the allegation regarding Ground Water NOC, it is submitted that
Respondent No. 4 has already submitted an application before the U.P.
Ground Water Authority, and the same 1is pending consideration.
Respondent No. 4 undertakes to submit the NOC to the Board immediately
upon receipt.

In reply to any allegation regarding illegal mining or absence of mining
permission, it is submitted that Respondent No. 4 had submitted the mining
permit issued by the Directorate of Geology and Mining, Uttar Pradesh for
the year 2025-26, valid up to 30.09.2026.
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In reply to the allegation that Respondent No. 4 failed to respond to
UPPCB’s letter, it is submitted that Respondent No. 4 had already sent a
reply by Speed Post No. EU687449423IN, which was delivered to the
concerned office on 23.04.2026. Therefore, the allegation of non-response
is factually incorrect.

In reply to the prayer for coercive action/closure, it is submitted that
closure is not warranted. The alleged deficiencies are curable and have
largely been cured. Respondent No. 4 is willing to undergo re-inspection
and comply with any further lawful direction issued by this Hon’ble
Tribunal or by the statutory authorities.

GROUNDS

53.

54.

55.

56.

57.

58.

59.

Because Respondent No. 4 is a validly consented unit and cannot be treated
as an illegal brick kiln.

Because Respondent No. 4 has adopted zig-zag technology and the stack
emission is within the prescribed standard.

Because the 2012 Siting Criteria cannot be applied retrospectively in a
mechanical manner to close an old/pre-existing and consented brick kiln.

Because the official record indicates that the kiln has been in existence
since around 1998 and that no residential area, school or public institution
existed within 200 metres as per available satellite imagery of the year
2010.

Because the subsequent development of habitation/institutions around an
existing kiln cannot be used as the sole ground to close a validly operating
old unit.

Because the alleged deficiencies are either already cured or are in the
process of being complied with.

Because Respondent No. 4 has submitted the Environment Statement,
almost completed/strengthened boundary wall work, carried out
paving/kharanja work, applied for Ground Water NOC, and explained the
Environmental Clearance issue.
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60. Because Respondent No. 4 has valid mining permission/permit for the
relevant period.

61. Because closure of the kiln would be disproportionate, particularly when
more than 100 labourers and their families depend upon the operation of
the kiln and when no excess emission has been found.

62. Because the appropriate course, if this Hon’ble Tribunal deems necessary,
would be to direct time-bound compliance and re-inspection by
UPPCB/District Administration rather than ordering closure or revocation
of consent.

PRAYER

In view of the facts and circumstances stated hereinabove, it is most
respectfully prayed that this Hon’ble Tribunal may graciously be pleased to:

a. dismiss the Original Application qua Respondent No. 4;
b. 1mpose a deterrent cost on the Applicant for abusing the process of law;

c. pass such other and further order(s) as this Hon’ble Tribunal may deem fit
and proper in the facts and circumstances of the present case.

RESPONDENT NO. 4
FILED THROUGH

Pk b

SHASHANK RAI, ANUSHI AGRAWAL, MANJUSHA KATARIA
TRYST WITH LAW
(COUNSELS FOR PETITIONER)
A-757,Tulsi Marg, Sector-19 Noida , UP - 201301
MOBILE: +91 9643680750
EMAIL: chambersofshashankrai@gmail.com

Place: DELHI

Dated: 24.05.2026
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ASHWINI KUMAR ...APPLICANT

VERSUS

STATE OF UP & ORS. ..RESPONDENTS
AFFIDAVIT

[, Bachan Singh Chauhan, Proprietor of M/s Kesri Brick Field, S/o Lt. Shri
Raghuraj Singh Chauhan, R/o Village Mampur Bana, Nagar Panchayat and Tehsil

hi Ka Talab, District Lucknow-226201, U.P., do hereby on solemn affirmation

Vo /
) “h, Oﬂ/ . That I am Respondent No. 4 in the instant Original Application and thus fully

e
P Lk &
K 1o

conversant with the facts and circumstances of this case and am competent to
swear this Affidavit in support of the accompanying Application.
2. That I have read the contents of the accompanying Original Application

including the submissions advanced and the Prayers sought. I state that the

contents thereof are true and correct to the best of my knowledge and belief.

(¢
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» 3. That the Annexures filed along with this Original Application are true copies of

the original.

M@/@(~ 4 M"S&
DEPONENT

VERIFICATI

Verified at Lucknow on this% 7 day of o_’ﬁ»Z()26 that the contents of the above

avit are true and correct to the best of my knowledge, no part of it is false and

Al DEPONENT

e d NS e thaoy % :

VE DN % (Vb
Advo =

Th BKT LUCKHN



14 ANNEXURE R-152

Jar ¥,

=1 Wiy sfiert (&) -5,
W U ygyur o s,
TGS |

fawa: sRUr garsh MNfew U BT Hae4a74/M-5/3c-189/26 feAT®
29.04.2026 & HaY # IW UG fHd w9 dedl

Heled,

e e § f sreiewed v st foe wie (qd W Hiew e wi), I™-
AR YA TR, dedid- daR &I dde, SHIG-a9s, & Jaiad gl e SWRIad
HRUT gaeh Aifew & HA H Fyad figaR I URd ©: -

R ¥ g8 faed 3 & srafaa & U3 @ 1763 /98I0-959/2026 feAi®
25.03.2026 @ 3R Yd H g Wi URc U/ EU687449423IN & HiegH ¥ UG foma
SICal %, fSRI®T Proof of Delivery dad %’I Iqd Wie URe fadid 23.04.2026
® Tefid prafag o falka & g&1 81 S9! ufd wd fSoiad uHr O 39 uw % 9y
Jom fpar o1 <@ R

Y g g fawy w g gRa siftieRu (N6T) P wHE RIS (Sub-Judice) ®
duT SUldER) 39 Hdy H WA THouflodlo gRT UiRd fd=T 1 Uled &= 8¢ guic:
I @ URes Bl

PRU gare Aifed & fAgar W fFAuad wda &:-

1. ggfaRur faawoft (Environment Statement) & TaY H
3dd Environment Statementéﬂﬂﬁ%ﬂﬁ%ﬂqwmww
gyl # Wt 9 grr Fuia wraEfy & siavfa fafd 9 4 wga
fear S|

2. 9IS a1 & TaY |
e & g o S T @t T A, I9FT dea 99 dd gU s¢
e & IR R d¥e! aid &1 fAafr o gof s feor w31 39
ﬂaﬁqaﬂ%uﬂmswqa'%muw%ﬂ 3fd: Iqd HH 3T YUid: gT IR
I

3. Weu/UfdT & vd ya@ e & deay o
3¢ el IR A oawas Wl /ufdT &d 1 o mar | qur ya A
3] OF AR GAAT 3 T 1 9P weuw ff Iau B o @
g ufow o ot € & Rxn-Fdet &1 gof sguem gffda e smm
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4. qgfavor m (Environmental Clearance) *® ey H
qAH e 99 8d WSl @ ez dad 2 Hiex d@ g d R, o
Iy yafad Faal & 3JHUR Environmental Clearance Pl AT DH
a8t dt IR U™ Tur Wihe (URER) wE WRiYE fAomEet, 2023
Dt SHIRGIAT TBHAT 3447/ LXXXVI-2023/86-01003(001)3-2021 fdid 30
3fAEER 2023 & AR 2 Hiex & $I Wals &I G- daad & 9off
T8I AT T B Iad Al H sfaxgs AEl UsHd w) @t M o
Jaa daed S gd et g & SYR W fHar o @M g1 adE H |
et PR Pt 9 Wae e P of @ g1 Iy yigsy # afe st
e WISRY, die 3ryal vafed Fadl & 3TIR Environmental
Clearance 3Md%g® @Il &, dl AUEWER gRI FOHOR dobid U &R
off SRR

5. YoId QT-TOGﬁO?ﬁO (Ground Water NOC) & Tay A
oo TIPS aTex HYME I NOC B 3Mded WRdd HR el T §, et
Ui 39 U9 & Y AW g1 3fded foaridF g ud orgAfd U gid &l
IGH! Ufd die PG H UJd B @l S|

SR gt Aifew § ywaifaa srdafeal & ddy A e g:-

(1) TgHfd 3mew fAR=iieRor & A9y #

g fde § f Siigxdert Ud &M &1 Ulad oA aral ANRSG Ud IgnT
Taras § ad1 S8 & gt e vd gaferviim Amet @1 uem @A /g gofa:
ufdes g1 e & M sifiwier il &1 PR wR fear o § aur ?/w
gfoharele €1 o g8 faaw oy € fb gd # i wewfa omew & fRwa A
fhaT S aYT IYT DI YR TG U &1 AR e fbar S|

(2) ST ¢ fHd 9 & Hdy |

3¢ YT FANT ¥ 3@ Yfd] Ud I d URARI HI 3Molifdd e U9 Mds &4
T IS g gl ST BT d@A dg g Hlel T 396 uRaRi & wHe R
3P Td AFG Yhe IO B I WY g SENSHIERT GRI s & o= &
T 3] IPRIAS TN B o1 | €1 9fd: AFGT YR TR IANT Bl
dabTd YYId ¥ dc 9 fhd OM &I HUl & o> Ul U 8g Sfad 99 UM
foar S|

(3) @9 gl FREfteRor & ddy |
e gRI fhdlt PR &1 Ty Ieadd -To! fbal a1 § adl qui
3MTaRAH Ul 8q HRdel FRaR Tafed g1 of: g8 fow oy § o figt
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T /AR B PR A e 9w FeEgER e SR XEE #
3gfd ger Bt S|

Jiqa: g M § b crdiewed O & o endl ud vkl weST
qof THE FRar § aul uiiw § ff ude fdw @1 gof Ot S S IR
IW Td Tau el R TEYRIYd® AR BRd §U TRAIad $OR HRdE! |
Y 9 B FU DI |

TdAUD:

1. 74 M@ I 13 F Wis U HOI EU687449423IN &1 Proof of
Deliveryl(Annexure-1)

. Environment Statementl|(Annexure-2)

. Boundary Wall & 1IIﬁET‘JITW‘TI(Annexure—3)

. Kharanja/Paving Work % WIERIT® | (Annexure-4)

. Environmental Clearance Taeh Glﬁ-laﬁl(Annexure—s)

. Ground Water NOC Application G| uﬁ'f(Annexure—G)
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Annexure-1

Department of Posts
Government of India
Ministry of Communications

Generated through Indiapost website on: 18/5/2026, 10:41:08 am
Consignment/MO Tracking Report
Consignment/MO Number: EU687449423IN

Article Number: Article Type:
EU687449423IN SP_INLAND DOC
Booked At: Booked On:

FFTC INDAURABAGH SO 22/04/2026, 13:23:57

Destination:

Gomti Nagar Extension SO Lucknow

Origin Pincode: Delivered On: Destination Pincode:
226202 23/04/2026, 15:06:26 226010

Event Date Time Office Remarks
Item Booked 22/04/2026 | 13:23:57 | FFTC INDAURABAGH SO | -

Item bagged 22/04/2026 | 14:35:42 | FFTCINDAURABAGH SO | -

Item Dispatched 22/04/2026 | 14:38:56 | FFTCINDAURABAGH SO | -

Item Received 22/04/2026 | 20:42:21 Lucknow NSH =

Item bagged 23/04/2026 | 00:30:54 | Lucknow NSH -

Item Dispatched 23/04/2026 | 05:32:20 | Lucknow NSH -

Item received at Destination | 23/04/2026 | 08:12:13 | Gomti Nagar SO .

Taken out for delivery 23/04/2026 | 10:32:52 | Gomti Nagar SO -

Item Delivered(Addressee) | 23/04/2026 | 15:06:26 | Gomti Nagar SO Delivered
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- Environmental Statement

Form V, Rule 14
.-'
M/s KESHRI BRICK FIELD
; VILLAGE ~ MAMPUR BANA, SITAPUR ROAD
t} 3l - LUCKNOW (U.P) - 227202
g Year - 2025 - 2026

‘Prepared by:

. VANI ANALYTICAL
| RESEARCH PVT. LTD.

Khasra No. 384, Shahpur Fagota, Hapur (U.P) - 245101

E-mail id: - varpllab2024@gmail.com, Mob. : - 7253801809, 6398894586 ° / < \
o \ \
Website — www.vanianalytical.com { 5 ;39\ ) &)




57

. ——

A

19

Environmental Statements

CONFIDENTIAL

This Environmental Statements shall nbt be reproduced, copied, loaned
directly or indirectly, not used for any purpose other than for which it is‘
specifically furnished without the proper writtén consent to M/s Vani

Analytical Research Private Limited, Khasra No. 384, Shahpur Fagota,

Hapur, Uttar Pradiesh - 245101,

Y T
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W r/ \.f I\\ ) =
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For Vani Analytical Research Pvt. Ltd.
(Authorized Signatory)
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Environmental Statements

CONFIDENTIAL

This Environmental Statements shall nbt be reproduced, copied, loaned
directly or indirectly, not used for any purpose other than for which it is‘
specifically furnished without the proper writtén consent to M/s Vani

Analytical Research Private Limited, Khasra No. 384, Shahpur Fagota,

Hapur, Uttar Pradiesh - 245101,

R R

For Vani Analytical Research Pvt. Ltd.
(Authorized Signatory)
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Environmental Statements
FORWARD

With the fast Industrialization and rapid growth of Brick Kiln work
especially those contributing to different type of pollution effects eg.
Gaseous, liquid, solid, noise etc. has posed grave'disturbance to ecological

balance in developing countries.

The most optimistic indications are general awareness towards such
environmental pollution among Brick Kiln work owners, Govt. agencies
and public at large, and their constructive approach to resolve such
problem right at the start. Brick Kiln .is it big or small its share in
maintaining ecological balance is equally important, and everyone is

responsible to do its part in a positive way.

M/s Keshari Brick Field, Village Mampur Bana, Sitapur Road, Lucknow
(U.P) - 22?202 is fully conscious of its responsibility for environmental
responsibilities. Therefore, in order to comply with the statutory
requirement of submitting an environmental statement report under
environmental protection act, the company has engaged M/s Vani
Analytical Research Private Limited, Khasra No0.384, Shahpur Fagota,
Hapur (Uttar Pradesh) to prepare the Environmental Statement Report, to
submit it to U.P. Pollution Control Board. This report contains all the
‘necessary information regarding current environmental status of the

company.

]
|

A A2 253,
> N A
-

For Vani Analytical Research Pvt. Ltd.
(Authorized Signatory)
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Environmental Statements

1. Introduction;

M/s Keshari Brick Field, Village Mampur Bana, Sitapur Road, Lucknow
(U.P) - 227202 is engaged in Brick Kilan. The management of the unit is
able to produce the Work as per the specified norms of environment /
pollution control board.

a. Source of Air Poliution and Its Control:
Source of air poliution activity by emission of Stack with Gravitation al
Settling Chamber. Controlled by developed green belt area around

the Brick Kiln . Stacks have appropriate height Brick Kilen have

appropriate height 30 meter from ground Level.
b. Source of Noise Pollution and Its Control:
Source of noise pollution activity. by Ambient Noise. Controlled by

noise on by developed green belt area around the Brick Kiin .

c. Source of Waste Water Pollution and Its Treatment:
The generation of waste water in the Brick kiln by Domestic Use.

d. Source of Solid Waste Pollution and Its Treatment:
The solid waste are not generates. .

51
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Environmental Statements

PART | A
INDUSTRIAL DETAILED
i Particulat Detailed
No. articulate etailed
| Moo and Rildrees o Tha M/s Keshari Bnck‘Fleld. Village
: Mampur Bana, Sitapur Road,
Owner/ Occupier of The Lucknow (U.P) - 227202
Brick Kiln ity
Il | Brick Kiln Category Brick Kiln
Hl | Production Category Brick Kiln — 25000 Ent/Day
IV | Year of Establishment 1991
VIl | No. of Employee 05
Date of The Las;t
V | Environmental ~ Statement _ First Time
Submitted

N I".". /y
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Environmental Statements

)i )

)

PART 1 B il
WATER AND RAW MATERIAL CONSUMPTION
i [water Consumption In m/year
a. Processs 0 . . I s
b. Cooling
c. Domestic 1.0 KLD
d. Other
Process Water Consumption
Per Unit of Products (KLD)
Sl Nanie o Prodiict During The During The
No. Previous Current
Financial Year | Financial Year
2024-2025 2025-2026
W Ent 25000 Ent/day | 25000 Ent/day
ii | Raw Material Consumption =
Consumption of Raw Material
Per Unit of Output
During The .
Sl. | Name of Raw . : During The
. Units Previous
No. | Materials Current
: Financial . :
Yoor Financial Year
2024-2025 2025-2026
As per Brick As per Brick
; 7 Soil Kiln Record Kiln Record
71
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"Environmental Statements

PART | c
POLLUTION DISCHARGED TO ENVIRONMENT/UNIT OF OUTPUT
(Parameter As Specified in The Consent Issued) 1.

Percentage  of

Quantity of | Concentration Varation from

Sl Pollutants | of Pollutants

No. FeCHupI Discharged | Discharged Freacitheg :
Standards With
(Mass/Day) | (Mass/Volume)
Reasons.

Waste The results are well within the norms prescribed
Water by CPCB / UPPCB. A test report is enclosed.
The results are well within the norms prescribed
by CPCB / UPPCB. A test report is enclosed.

3 Noiss The results are well within the norms prescribed
i | by CPCB / UPPCB. A test report is enclosed.

4 Water The results are well within the norms prescribed
" by CPCB / UPPCB. A test report is enclosed.

2. ~ Air

81
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Environmental Statements

PART | D

| (As Specified Under Hazardous Wastes Management & Handling Rules, 1989)

HAZARDOUS WASTES

Process Water Consumption

Per Unit of Products (KLD)
Sl . During The During The
No. Name of Product Previous Current
Financial Year | Financial Year
2023-2024 2024-2025
From Process- Pollution
Control Facilities
1. Tube Light
Broken Glass NA NA
Puff
2. Used / Spent oil NA_ NA
| Hazardous waste / '
Chemicals- |
3. Epoxy Bottle ‘ ; WA NA
Solder Paste Bottle
From Pollution Control
% Facilities -E.T.P Sludge NA} v
'-'I-“y: .I -~ |
9!
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. Environmental Statements

PART i E
SOLID WASTES
Total Quantity (Kg)
sl During The During The
Nc; Solid Wastes Previous Current
’ Financial Year | Financial Year |
2023-2024 2024-2025
| From Process :

Katran
g, [Gata NA NA

Miss. (Broken Needle, Cutting

Blade, Band Knife, Broken

Scissor and Cutter) 1

From Pollution Control
& Facility- ETP Sludge Wi WA

Quantity Recycled or Re- ,
% | Utilized Within the Unit. NA s

;‘;);SSC:;-\ =Y
oMl
101
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Environmental Statements

PART [ F
Specify The Characteristics (In Terms of Concentration and
Quantum) of Hazardous as Well As Solid Wastes and Indicate
Disposal Practice Adopted for Both These Categories of Wastes.

Hazardous wastes are Not generate.
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Environmental Statements

PART | G
Impact of The Pollution Control Measures Taken on Conservation of
Natural Resources and Consequently on The Cost o[_Productiun.

As the results of pollution control measure and effect on conservation of
natural resources, green belt and shrubs are development in around the
Brick Kiln premises. The Brick Kiln is well managed in view of good
housekeeping and environmental management. The Brick Kiln always
welcomes environment eco-friendly.

12
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Environmental Statements

_PART | H
Additional Measures/Investment Proposal for Environmental
Protection Including Abatement of Pollution.

The Brick Kiln is always welcoming any suggestion or measure /
investment proposals for pollution abatement in future.. The Brick Kiln
has been planned as a modemn one with up-to-date technology and
adoption of various energy and water management concepts.

Thus the measures/investment proposal for environmental protection
including abatement of poliution should be considerably less.
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Environmental Statements

PART if I

Miscellaneous: Any Other Particulars in Respect of Environmental

Protection and Abatement of Pollution.

The Brick Kiln always ready for abetment pollution in the respect of
environment protection as per following facilities:

. Green Belt Development Facilities :

The Brick Kiln has developed greenery along the boundary, outside the
Brick Kiln and maintaining horticulture pfantation.

. Fire Fighting Facilities:

The Brick Kiln is fully equipped with firefighting equipment (5 Nos), fire
alarm, public announce, smoke detector and hydranth hose reels.

. Safety Facilities:

The Brick Kiln has set up a safety committee to maintain a proper safety
level at work and to review the same periodically. Safety staff members
are deployed to keep the track of deviations and unsafe act to report for
taking the immediate corrective measures. Available personal protective
equipment (PPE) for work.

. Medical Facilities:

First aid facilities are available in every location of Brick Kiln. All workers
are covered in ES| scheme. A vehicle is available round the clock to
take care of any accident for extending medical assistance.

Environment Monitoring Facilities:

To keep a check on pollution generation inside the Brick Kiln, Brick Kiln
has kept a separate found to water and air quality periodically so that
proper measure can be taken if it exceeds the limit prescribed.
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Environmental Statements

f. Disaster Management Plan:

Precaution & Mitigation Methods to Prevent Disasters:

Complex is planned to reduce the impact of disasters and to
encourage recovery. ‘

A disaster management cell ‘would be established which will take
care of post disaster scenario. .

It would be a volunteer kind of set-up and professionals can also be
hired in case of eventuality.

Complex management and maintenance agency will prepare an
integrated, comprehensive management plan.

Precaution & Mitigation Methods to Prevent Disasters:
(Earthquake Management)

At the time of designing and constructing the building due care would
be taken to have earthquake resistant structures which will confirm to
IS 1983. _ -

New systems and devices using non-conventional civil engineering
materials would be developed to reduce the earthquake forces acting
on structure. ' '

Precaution & Mitigation Methods to Prevent Disasters: (Fire
Hazard)

Fire safety would be taken into account and would follow all the
safety norms and regulations as per the NBC and other related
Indian Standards. ;

All electrical cables would be underground and sophisticated modern
electrical distribution system to reduce risk of fire.

Special firefighting equipment like Automatic Fire Detection and
alarm system, automatic Sprinkler System etc. would be installed as
per the NBC standards. ‘

Risk assessment with onsite "disaster management plan will be
specified to fire, smoke and other emergency conditions.
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Environmental Statements

g. Energy Conservation Measures: i
To achieve conservation of energy, appropriate design of a building is of
paramount importance. Accordingly, it is to be incorporated the

guidelines of Energy conservation.Building Code 2005 for the structures
of the company.

Use of Light Emitting Diodes (LED) for common area lighting.

Maximum use of sunlight by providing bringing the daylight at a high
location,

Filtering the light and bouncing it off surrounding surfaces.

All lighting systems (interiors, external building features such as facades,
illuminated roofs, architectural features, and building grounds) will be in
Conformance to the ECBC Code.
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Environmental Statements

2. Conclusion:

The following conclusions are arrived after the above discussions:
» There is no critical target around the site which is affected by the
operation of the Brick Kiln work.
¢ Generated Pollution level is within norms, as prescribed by CPCB /
UPPCB. '
» The project is discharging all its responsibilities for Environmental
Management. -

~ On the basis of above study, this is recommended that the plant is safe

from environmental point of view, as per the Environmental (Protection)
act. Regulations.
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For Vani Analytical Research Pt. Ltd.
(Authorized Signatory)
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Annexure-4

‘3] GPS Map Camera

Mampur Bana, Uttar Pradesh,

India =&
108, Mampur Bana, Uttar Pradesh 226201, India

Lat 26.997545° Long 80.926122°
Sunday, 10/05/2026 04:50 PM GMT +05:30
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Annexure-6
E— i il W= ——— — . [
j GROUND WATER DEPARTMENT
(Hamami Gange & Rural Water Supply Depat tment)
Ministry of Jal Shakti
Governmant of Uttar Pradesh
JUIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
mm@*mﬁmmmm.m!mqm (N (]
")
Applicant's Detally :
i w1 Raer
A Number
i . ;ﬁ" Dehalf uf Fiem/Company m”"':: e LKNWOI6RIFD}00
Applicativa Date
e 20042026
Nanre of the Applicani
it BACHAN SINGH |
N Emall 1D,
e o8 o e ...,_z.....,,r..
Drate of Mrth Gender
SeRTafT 060841952 o Male
Nathanality 10 as Address Proof
Asdhasr Card Number 27626629677 m‘m’:‘ Daied. 18
Touse No/Plat No/BulMing N0, Vilageampur Bans BK. T, LocaliDOage
HEA WAL WVWER §O Licknaw
Cliy/Tawn/Pest Office o ::;1: i |
::::‘ LUCKNOW aﬁ:‘ 2101
e o PROPRIETOR/ BACHAN SINGH w";'.’:" KESHRI umg[m_ o
Jl .
Company Addren VILLAGE MAMPUR DANA, Avihorizatlen Letter
s SITAPUR ROAD, LUCKNOW T Doncalged
Detalls of Existing Well
regaamT W w1 Reer
District Dleck
g Lucknow wiE DAKSHI KA TALAB
Plot NoJKhasra Ne. Munlelpall st 2
exife e HE ol TR R No
Ward No./Holdlag Ne. Uploaded Land Detally
ik s e A TS R AT P R Duwalosd
Uploaded Gougle/ Tapusheet Map
oty Rwa et 9 w1 TR/ Dovaload

ety
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Lecation Ceprdinatr
T R

Partieulars of The Existing Well

Tz g w wta

Date ol ConviructlonSinking of
Well

) Rty DR

Dineharge of Tube Well (cumJhr)
rpetw w1 B (coman

Weuslng Pipe 1t Any
Lt

Strainer Detalls
Rt w1 Rrer

Marterial of Stralner
AR T

#

1 15.00

Approv. Depth of Well (In meter)
= @ epnim wrok e

Ground Water Level (In meter)

Type of Pump to be Used
vt Bl Tt T WY T

Meorse Power (TLF)
§i o vedy)

Uperstlonal Deviee
ouTRe FTwTeT

Detalls of Utilization of Well
fwtsln'mwm

| Purpose of the Existing Well
| Rgmmm ge W st

| Anausl Runnleg llesrs
wfiw 3w (Ut )

Dally Runalog Heurs
& e (vt #)

Whether iala Water Harvestlag
Structure hias been Constructed
whikin the Premives?

NA

18102025

e

SN Strainer lnstalled at what Dtpllu from Ground
2 Level (In M
::1 m-;mtmm«mtm

Jo.oo

40,00

Ejector pump

Eleciric Motor

§9.40

298

Yes

Stralner Instslled vplo what Depth from Ground  Length (I
Level (In Meter) meter)
WE-WR*MWNthI) wurk piee i wmr

47

Google Map

Type of Well
W T

Number of Stralacr(s)
Heoh dw

10.00 50.00

Whether There has been Any Adverse Report
Regarding Water Quality of the \Well?
ey g 4 e o e W v A No

wfagw Raté e

Details of Existing Pumping Device Rz SR swator &7 Rager

Pump Capaclty (1a m*/hr)

S O (i) o
Leogth of Suctlon Pipe (In meter) Py
v e wnd eltecd)

ma:m;;n.. -
‘Aunllhn

i e (Rt ) »

Whether the Water Supplied In Well Ares
Through Pipe Water Supply or Not?

w0 # W R g Ty sl A No
At

Any Other Information Which You Would NA
Like ta Purnish

it are sl 3 3T wenT s wR
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g —

o 9Tt # v o o e
w1 Rty Rew s e

Capaclty of Stracture, Constructed for Raln Water Harvtiog (M') 200
ek arw e e g et e o) a1 -

Mank Allewsble Annus) Extruction of 4 Water:

“un

Decs Induntry come under MSME?
et MsME & et srm b No
*

NOC lwwed Byt
TSR AT OF o Pt

Centrsl Ground Water Authority Ne
S gt S witeTe

Ground Water Department Uttar Pradesh Yeas
st s R SEC WY AR

Certificate Nomber Issue Date 11102023
TR FeR 2M6) Prbwr Ry

Expiry Dare Upload Certificate Duwnload
M PR Aoz \TATOTTY arewty wE

Declaration by the Applicant

T AT ST

1 do hereby declare that the mmumm-mmim Inuhnndllnlnuuwaruu Iummm“
incomect ot any stage of scrutiny and | be rejecied/cancelled
A v OiE w [kmlt#mmmumﬂRm{mu&mmtmmmeMMM

BT TR T St e S e g

1 Agree/¥ WgAT§ :

NowdZ

« Separate application formy should be used for registration of each individual well.

- ::.J.lumrmmuhwmulmwmmm Incomplete applications are liable for rejection. Any correetion |
y suthenticated.

In cuse any of the particulars/information is found to be incomext ot any siage of verification | scrutiny, the Is liable for rejection.
In case any of the paniculars’ infarmation fumnished is found to be incorrect of mny stage even after issve of Whhmﬁﬂhh
cancellstion.
Please wnite WA agains! those items which are not applicable.
Hmmiw!dlwummmqwuhmwbnm
2) D ing proof of of land:
mnmupydmdlmrudimmlmhm 1 any other prool of identification.
(c) mpmhnmormww-dl.llnm-dmuwlhummuhﬁh\uhmuknﬁloinhnnzm.(\:wﬂ
() AfMidavit referred 10 iiem no. Ne)
The concerned Authonty reserves the right w ask for any other document(s) from the wner applicant for examination of the merit of the case.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 60 OF 2026 IN
THE MATTER OF:
Ashwani Kumar ...Applicant

Versus

State of U.P. & Ors. ...Respondents

Know all to whom these present shall come that |, Bachan Singh Chauhan S/o
Lt. Sh. Raghuraj Singh Chauhan, Prop. Kesri Brick Field, Vill. Mampur Bana,
Nagar Panchayat, Tehsil Bakshi Ka Talab, Lucknow, U.P.

The above named Respondent No. 4 do hereby appoint.

Shashank Rai, Advocate (Enroliment No. D/6888/2023)
Off: 118, Supreme Enclave, Mayur Vihar Phase 1, Delhi-110091

(Hereinafter called the advocate/s) to be my Advocates in the above case and authorized him:-

To act, appear and plead in the above-noted case in this Tribunal or in any other Court in which

the same may be tried or heard subject to payment of fees separately for each Court by me/ us.
To sign, file verify and present pleadings, objections or petitions for execution review, revision,
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages.

To file and take back documents to admit and/or deny the documents of Applicant.

And | undertake that | / we or my /our duly authorized agent would appear in the Court on all
hearings and will inform the Advocates for appearance when the case is called.

And | /we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. I/We hereby agree that once the fee is paid. | /we will not be
entitled for the refund of the same in any case whatsoever.

IN WITNESS WHEREOF | do hereunto set my hand to these presents the contents
of which have been understood by me on this 9th day of March 2026.

Accepted subject to the terms of fees.

[hashonk fo

.

Shashank Rai - /_/r)’t‘\: <
Advocate

BACHAN SINGH CHAUHAN
CLIENT

(Proprietor of Respondent No. 4)

| identify the client
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